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Shri T. T. Krishnamachari: [ ex-
pect that the Chair does not expect
to give a reply. If we consider it is
premature, it is premature. We again
consider it is premature.

Shri Daji: I seek your protection.
‘Prematre’ is nothing. Is it a flve
year limit or 10 year limit? Or it is
because there is not sufficient agita-
tion? Does Government want suffi-
cient agitation to be built up so that
it may become mature?

Mr. Speaker: He should consider,

himself,

Shri A, P. Sharma: In view of the
repeated demands of the railway
workers through the National Federa-
tion of Indian Railwaymen, the nature
of the work at the railway workers
in this couniry and also their finances,
what is the difficulty of the Finance
Minister in conceding the demand of
a scparate wage board for the rail-
way workers?

Shri Daji: Premature,

Shri T. T. Krishnamachari: The
hon. Railway Minister would be mak-
ing his budget speech shortly; per-

haps he may throw some light on
these problems,
Shri P, R. Chakraverti: In the con-

text of the abnormal rise in prices,
will the Government consider the
question  of introducing  some
form of variable dearness to give cent
percent neutralisation?

Shri B. R. Bhagat: The Commis-
sion has recommended 90 per cent
and we have accepted it. There is
very little difference between 100 per
cent and 90 per cent.

Shri D. C, Sharma: May I know
if the matter of reducing the dis-
parity between the pay scales of the
Central Government and the State
Government employces is under con-
sideration of the Government and if
the Government is going to advise the
State Governments to appoint pay
commissions for the other categories
of people such as teachers and other
classes of people?

Shri T. T. Krishnamachari: I have
great respect for the hon. Member.
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But it is a point where the advice
that is given by the Central Govern-
'‘ment to the State Government will
have to be followed by subventions.
1 am afraid the Central Government
is not in a position to undertake
follow up action and it is wise not to
make the suggestion.

Shri Indrajit Gupta: Assuming that
Government ig prepared to honour
the Dag Commission's recommenda-
tions, if neither a wage board nor the
Third Pay Commission is contem-
plated, what other machinery is Gov-
ernment thinking of in order to revise
the dearness allowance formula be-
cause a revision has been recom-
mended by the Das Commission?

Shri B. R. Bhagat: We canot say at
this stage. We are considering the
basis of the formula.
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Report on Flood Control

+
Shri D. N. Tiwary:
Shri J. B. Singh:
, Shrimati Renu Chakravartty:
. ) Shri D. D. Puri:
"7 Shri Rameshwar Tantia:
| Shri S. M. Banerjee:
Shri Yashpal Singh:
l_ Shrimati Remuka Barkataki:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the State Ministers’
Committce on Flood Control has sub-
mitted its report to the Centre;

(b) If so, the main recommenda-
tions of the report; and
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(c) the decision taken by Govern-
ment thereon?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes, Sir.

(b) A statement is placed on the
Table of the Sabha, [Placed in Lib-
rary. See No. LT-3778/65].

(¢) The recommendations made by
the Committee are being examined.
The comments of the State Govern-
ments have been called for and their
views will also be taken into consi-
deration before decisions are taken.

s glo Avo faart : frwwsyA
sfE wra &t € @ gr AT A g
IAFT Y TwowE FvA F fAg fead
o &1 qaedT FIAT 2y ?

Dr, K. L. Rao: The recommendations
have been given in the statement Jaid
on the Table of the House. It s not
exactly a question of the money re-
quired. The most important recom-
mendations are such that they involve
a certain financial decision. For
example, the Committee has recom-
mended that the financing of the
future flood control schemes should
be such that there is a 50 per cent
grant or subsidy. It is all given there.

Mr. Speaker: The question is whe-
ther the hon. Minister can give him
the amount that would be required
to be spent.

Dr. K. L. Rao: That is what I am
saying. There is no such amount
indicated except that for the tourth
Plan the Committee has recommend-
ed a sum of Rs. 300 crores to be
spent.

oY gro avo faardt : fagTe & e

2y & fqu feat =09 od § o
I Hy; frey @1 o fa=e famy @
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Dr. K, L. Rao: In the State of
Bihar there are quite a large namber
of schemes which have been sent and

which are under consideration and
which are also under implementation.
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The schemes in particular pertain to
the rivers Kosi, Bagmati and the
Burhi Gandak.

Shrimati Renuka Barkataki: May I
know whether it is a fact that the
Committee has considcred a proposal
from the State Government of Assam
that in view of the fury and frequency
of floods in the Brahmaputra and
other rivers in Assam and the colos-
sal damage to life and property that
is caused annually, the Centre should
take over the responsibility for flood
control in Assam and, if so, what is
the attitude of the Committee and of
the Government to thig proposal?

Dr. K L. Rao: It is quite so; the
Committee has recommended that
the work of investigation and imple-
mentation in Assam should be taken
over by the Central Government. It
is under consideration.

Shri Liladhar Kotoki: May I know
whether, in the light of point No, 11
in the statement, it was also suggested
that for the purpose of investigation
of floods on the Brahimaputra, experts
of international repute should also be
called to examine how this colossal
problem could be tackled?

Dr. K. L, Rao: It is not exactly the
recommendation; we always try to
find out the sccond opinion in case of
difficulties, and Assam presents a
difficult flooq problem.

Y o Aro WFA : AT A FqT
WOT @ FC & IuOrA fEHaAT S
IqY gHadiy AT § g § g
g g ?

Dr. K. L. Rao: The amount of
money also has not been decided
upon. In the fourth Plan, the tenta-
tive provision is Rs 125 crores; the
Committee’s recommendation is
Rs. 300 crores what exactly will be
the amount is not known at the
moment. We are expecting that we
should go in a big way in the fourth
Plan for flood protection.
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ot o Avo wgddy : & qur a1 fr
= &Y F3e Fq AN AT qaqrs W g,
I frqs &@ #1 9w § TEA fAw
qaan ?

Mr. Speaker: The area that would

be protected.

Dr. K. L. Rao: The area depends on
the amount of money available for
flood control work in the fourth Plan.

ot fasame @ s faw
F fau #r FiE dwmamy greE
faarosd 8 7

Dr. K. L. Rao: Master Plans have
been drawn up for most of the States
and in some cases where it has not
been done, it is under active impie-
mentation.
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Dr. K L. Rao: The main recom-
mendation of the Central Flood Con-
trol Board which met recently was
that the works of waterlogging and
sea erosion must receive great im-
portance and that is under very
serious consideration. It is very like-
ly that we will attach very great im-
portance to this aspect in the fourth
plan.
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Dr. K. L. Rao: The committee’s re-
port has not yet been accepted by the
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Government. It is under considera-
tion,

st gerA et o Ty ard
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Dr. K. L. Rao: 1t is quite true that
last year's flood experience indicated
that we should pay great attention ‘o
the small rivers also. We have drawn
the attention of the States to this
aspect and we hope we will pay great
attention to the small rivers also.

&t sk fag et @ g8 afafy
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‘Dr. K. L. Rao: Quite so. The Pun-
jab Minister was a member of the
committee and he has represented
fully the case of Punjab.

Dr. M. S. Aney: Has any scheme
for the control of any particular
rivers been reccived from the Gov-
ernment of Maharashtra?

Dr. K. L, Rao: No particular scheme
has been received. We hope that if
any particular river gives any flood
trouble, they will do so,

Shri Kapur Singh: [ want to ask
whether there are any instances
which have come to the notice of the
Government indicating that flood ¢ n-
trol schemes and problems are being
perverted towards political ends and
if so, what steps have been taken to
put and end to this tendency?

Dr. K. L. Rao: No, Sir.
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Mr. Speaker: Not diverted, but per-
verted!

Shri Kapur Singh: 1 have mysell
brought instances to his notice. It iz
not for the Minister to deny the fact
30 blatantly in the House.

it omare fag - &7 owTE A
Wi @ et & frogw § ow afard
Ty 2 7 gfeiiwa femedz w1 w0
% wa ®1 arfy @@ =@ gy frel AT
w7z § & o faer w1 q g
&7 IR §T N[ WEFHT AT AT TH HA(
a1 7Y faat oy aq aF ez oAy
Ag g1 AFAT & | FIT qLHTT A W] 39
9T oY fare frm £ 7

Dr. K. L. Rao: Quite so. It is a very
good suggestion  that basin wise
consideration must be given and it is
being attended to.

Shri P. Venkatasubbaiah: Taking
into consideration flood  control
measures thal are to be implemented
in the whole country, imay 1 know
whether  State-wise requirements
have been drawn up and if so,

whether any priorities have been
fixed?
Dr. K. L. Rao: The flood contret

committce hag recommended Sta.c-
wise amounts when it recommendc1
the total amount of Rs. 300 crores.
The allotment to the States depeuls
on the total amount of money thuu
will be available and accordingiv
there will be a reduction or other-
wise from the proposed figures.

oft g7 fag & wiAar amar §
f& <ff gt atg & dwm w1 oaga
AT AT & 3w fay am Taw g
F #r ot guar Ay a1 f5 gET Qg
a1 foor feqr oy, AR F1 "= I
&F < fagre w7 & & oz =g
fireear s At WE

Dr. K. L. Rao: There has been com-
plete agreement with regard
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Dhassa Bund tetween Punjab,
Central Government and Delhi. Tha
schemes have been taken on hara
which we hope will mitigate the
trouble due to this particular area.

ne

ot wy fowd : fagre # Am &
3T &1 T TET qEET § | T
FTHT & & qIX § F1E G197 Ty
2 Iq F1 T A

Dr. K. L. Rao: The Bihar Goveri-
ment is seized of the problem. They
have not sent in any scheme so far,
but any scheme if received will re-
ceive our due attention.

WRITTEN ANSWERS TO QUES-
TIONS

Integration of Housing Schemes

( Shri Yashpal Singh:

| Shri Bhagwat Jha Azad:
Shri R. S. Pandey:

Shri Uikey:

Shri P, R. Chakraverti:
Shri P. C. Borooah:
Shri Radhelal Vyas:
Shri Prabhat Kar:

Shri Indrajit Gupta:

L Shri Eswara Reddy:
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Will the Minister of Works and

Housing be pleased to state:

(a) whether it has been decided to
integrate the various housing schemes
with a view to giving a fillip to house
building in the country and providing
greater benefits to the economically
weaker sections;

(b) if so, the reasons therefor; and

(¢) when this proposal will come
into effect?

The Minister of Works and Hous-
ing (Shri Mehr Chand Klmnnx):. (a)
to (c). This mater is being examined
by a Committee appointed in Decem-
ber, 1964.





